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™IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.NO,286/90 Date of Order: 8.6.1993

BETWEEN ;

K.Bhagyalakshmi Devi, .. &pplicant,
AND:

1. The Secrétary to the Govt,,
of India,. Dept. of Posts,
New Delhi,

2. The Post Master General,
Kurnool,

3. The Director of Postal Services,

¥arnool. |
4, The Superintendent of Post Cffices, ;

Kurnool Division, Kurnool, _ .. Respondents,
Counsel for the Applicant es Mr,KSR.Anjaneyulu
Counsel for the KRespondents e« Mr,N,V . Ramana
CORAM :

HON'BLE SHRI A,B.GORTHI : MEMBEKR (ADMN, )

HON'BLE SHRI T.CHANDRASEKHARA REDDY MEMBER (JUDL, }
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Order of the Division Bench debizéied by

Hon'ble Shri A,B.Gorthi, Member (Admn) .

The applicant who took over charge of Extra Depart-
mental Eranch Post Master (EDBEM) at Balapalapa;li Branch
Post Cffice w.e.f. 6-1-199C has prayed in this application
that the notification dt.11-1-1990 issued by the Superintenis
dent of Fost Offices}_Kurnool Division (Respondent Nq.4) is
unwarranted and unjustified and ﬁ;hce the same be set aside.
The aﬁplicant has further prayed that the respondents may be
directed to issue a regular appointment order to her |

appeinting her to the post of EDBFM, Balapalapallig

‘Brnach Post Office.

2. In respoﬁse to a notification issued by the
SFO, Kﬁrnool Division, the applicent sent her application
before the last date, i.e. 31-7-1987, While the selection
process was in progress, the post was allowed to be held by
Smt. Hemalatha on on & previsional basis. The applicant

reliably learnt that she .was selected to the post of EDBPM,

She therefore resigned from the post of Anganwadi worker,
so that she could be regularly appointed as'EDBPN. She was
however asked to takeover charge on 6-1-19%90 on a
provisicnal basis only, vide,SPQﬁs letter dated 24-~12-1989,
The applicant's contenticn is that as she was propefly sele
ed for appoinfment as EDBPM, the respondents were nct
justified in iésuing the impugned fresh notification

calling for candidates for selecticn for the same post.



3. The respondents in their reply have stated that

Smt., Hemalatha was working as EDBPM w,e,f, 30,6,1986 on a
provisional basis, The vacancy was notified to all concerned,

The applicant’éz;%lso Smt, Hemalatha and few other candidates,
submitted their applications together with all other documents

in support of the applications, Initially the name of

Smt, Hemalatha was recommended for appointment bugﬁiﬁgre was

a @%épute regarding her exact educational gualifications she

was not decléred as having been finally selected. When the
resPOndentg discovered same discrepency in the actusl educational
qua%ifiéations of Smt, Hemalatha, it was decided by respondent
No,4 that the applicant should be selected for the said post, He'
there fore had cammunicated‘to the Director of Postal Services |
vide the memo dated 30,1,1989 that Smt. Bhagyalakshmi Devi
(Applicant) is selected for the post of BPM, Balapalapalli T
Branch Office and that Smt, Hemalatha having not passed 10th

class =¥ was not considered for the post of BPM in view of the
availability of S85C passed candidates, In the said communication

@ reference was also made to the fact that Smt JBhagyalakshmi Devi
tendered her resignation from the post of Anganwadi Worker. e
Although the said communication was dated 30.1.1989 no final
decision was taken by the respondents for various reasons

in@luding the fact that the relevant file was misplaced,

Finally a decisjon seems to be taken in favour of the épplicant

as is very apparent from the fact that she was asked to take

Oover charge of EDBPM atvBalapalapalli, Branch Office,

4, We have heard learned counsel for both the

parties,



5. As the facts stated in the application;read with
the reply affidavit did not present a cogent picturé to us,
we got the complete record related tc the selectionfand peruséd.
the same. The record clearly indiczteg that initiaily the
name of Smt. Hemalatha was recommended for appointment.

But as it transpired that she furnished wrong infor$ation
with regard to her educational qualificétions and t#ét she
studied only up to 9th class, a positive decisicon wés taken
by the competent authority, i.e., the 5uperintenden; Post
Offices, Kurnool Division that Smt. Bhagyalakshmi (épplicant)
was selected, May be that a defénite communication;was not
given to the applicant to the effect that she was sélected,
but coming tc know of her selection, she did resign;fronlﬁﬁe
post of Anganwadi worker. In any case, the fact reﬁains that
keeping in view the complete facts of the case, the ¢omepetent
authority had asked the applicart to take over the éharge

of EDBFM w.e.f, 6-1-1990. Ever since she is beiﬂghf A
continuing at the said post, abelon account of thé KL

interim order passed by this Tribunsl.

6, In view of the afore-said fact%iwe are not

|
satisfied as to how the respondents are justified i

in issuing a fresh notification for filling up the éame

rpost of EDBPM of Balapalapalli, BPC, It was after é

. |
prolonged and rather vaxa&ious correspendence between the

Superintendent of Post Offices and Director of Post#l

: ' o~ dewd
Services that a decision was taken to select Smt Bhdgyai&kshmi\

| '
and not Smt Hemalatha. In view of this,we are of the

: |
considered view thatilthe aprlicant should be deemed |

. |
to have been properly appointed to the post of EDBPM

after a regular selection. The impugned notificaticn dated
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{E:I:I99OT&B hereby set aside and the respondeﬁts are
hereby directed to issue a propef appOintment order
appointing the applicant as EDBPM , Balapalapalli, BPO

w.e.f, the date she took over the charge of the said post,

7. The application is allowed in the above

terms., There shall be no grder as to costs,

— - Cham E«bsg_.iutmun_&/ S /
(T .CHANDRASEKHARA REDDY ) {A.B.GORTHE)

Member (Judl., ) Member (Amn., )

Dated : 8th June, 1993

(Dictated in Cpen Courg)
Deputy Registla

1. The Secretary to the CGovt. of Ihdia,

Dept. of Posts, New 1elhi,

: 54
2. The Post Master General, Kurnool.

3. The Director of Postal Services, Kurnool,

4, The Superintendent of Post Cffices,
Kurnecol Division, Kurncol.

5. One copy t¢ Mr.K.S5.R.Anjaneyulu, Advocate, CAT,Hyd,
6. One copy to Mr.N,V.pdmana, AJdl .CGSC.CAT ,Hyd.
7. One copy to Library, CAT.Hyd,

8. One spare copy.
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Mol /0.2, C.ih. No,
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II‘-E&.I\}OQ (W-p. . )

admitted and Interim directions
issued

Allowed

e .

Dispoged of with directions

Dismijssed
Dism ssed as withdrawn
Diesnfiesed for defazult,
e jected/ Ordered

No order as to costs.
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